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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 752 OF 2023 

IN THE MATTER OF: 

NARENDER KUMAR  ……. APPLICANT 

VERSUS 

UNION OF INDIA & ORS.         ……. RESPONDENTS 

OBJECTIONS ON BEHALF OF RESPONDENT NO. 10 M/S TIRUPATI 

ROADWAYS TO THE REPORT OF THE JOINT COMMITTEE DATED 

6.11.2024, IN TERMS OF THE LEAVE AND LIBERTY GRANTED BY 

THIS HON’BLE TRIBUNAL VIDE ORDER DATED 12.11.2024; 

TO,  

THE HON'BLE CHAIRPERSON AND HIS COMPANION 

MEMBERS OF THE NATIONAL GREEN TRIBUNAL.  

MOST RESPECTFULLY SHOWETH: -  

1. That the Answering respondent is filing the present Objections in

terms of the leave and liberty granted by this Hon’ble Tribunal

vide its order dated 12.11.2024 so as to dislodge the accusations

leveled against it in the initial report prepared by HARSAC dated

6.6.2022 and the Final Joint Committee Report dated 6.11.2024

based thereon. The Answering Respondent is sanguine to
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demonstrate the absolute lack of substance in the entire case 

which is initiated on the basis of the application filed by one 

Narender Kumar who is a non-entity and has absolutely no locus 

standi to invoke the jurisdiction of this Hon’ble Tribunal. 

2. That the sequence of events as summarized in the succeeding 

paragraphs would demonstrate the collusion and unholy nexus 

amongst several motivated entities and thus, the application not 

only deserves to be dismissed with exemplary costs but also the 

conduct of Applicant and other collusive entities, warrants to be 

strictly censured. 

3. That the Answering Respondent further humbly submits that the 

Applicant has not approached this Hon’ble Tribunal with clean 

hands and the Authorities apparently have buckled under some 

kind of an extraneous pressure to submit an absolutely 

misconceived factually incorrect report before this Hon’ble 

Tribunal, based upon an erroneous assessment carried out by 

Haryana Space Applications Centre (‘HARSAC’) based upon 

incorrect data, materials and documents. 

4. That brief sequence of events is apt to be summarized et seriatim 

as under: - 

4.1 Answering Respondent (M/s Tirupati Roadways) was 

awarded a mining contract in Rattewali Block/ PKL B-10 by 

the Department of Mines & Geology, Haryana. This 
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contract was awarded for a tentative area of 45 hectares 

against the Reserve Price of Rs. 8,18,00,000/-. The 

Answering Respondent participated in the e-auction and 

offered the bid for Rs.11,72,50,000/- per annum against the 

said reserve price. 

4.2 The same was accepted on 16.6.2017, when Letter of 

Intent (‘LOI’) was issued by the Director, Mines & Geology, 

Haryana, the relevant contents whereof read as under: - 

“4.  The State Government having accepted the 

aforementioned highest bid offered by you the 

Department is pleased to issue Letter of Intent (LOI) 

in your favour in respect of of the Mining Block area 

namely Rattewalli Block/PKL B10 subject to the 

following terms and conditions: 

(i)  The period of contract shall be 07 years and the 

same shall commence with effect from the date 

of grant of environmental clearance by 

competent authority or on expiry of a period of 

12 months from the date of this communication 

of acceptance of highest bid issuance of Letter 

of Intent whichever is earlier….” 

Copy of Letter of Intent dated 16.6.2017 is already annexed 

as ANNEXURE P-1/1. 
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4.3 On 3.1.2018, a Final Mining Plan was submitted to the 

Director General of Mines & Geology for the said Ratewali 

Block (PKL-B-10) for Boulder, Gravel, and Sand Minor 

Mineral comprising of 45.00 hectares for a lease period of 

07 years to Answering Respondent. Copy of letter dated 

3.1.2018 is annexed as ANNEXURE R-1. 

4.4 On 24.1.2018, the said Mining Plan was approved by the 

State Mining Engineer, Director Mines and Geology, 

Haryana. The approval of the Mining Plan is a pre-requisite 

for obtaining Environmental Clearance. Copy of the letter 

dated 24.1.2018 is annexed as ANNEXURE R-2. 

4.5 Subsequently, on 30.7.2018 a Draft Modified Mining Plan 

& Progressive Mine Closure Plan for the said block was 

submitted to the Director, Mines and Geology on behalf of 

the Answering Respondent, which was approved vide 

communication dated 7.8.2018. It was clearly recorded that 

the modified plan was found ‘to be in order and is 

principally approved’. Copy of the letters dated 30.7.2018 

(from Nimish Singh, Mining Engineer & RQP to Director, 

Mines and Geology, Haryana) & 7.8.2018 (from Director, 

Mines & Geology, Haryana to Nimish Singh, Mining 

Engineer & RQP) are annexed as ANNEXURE R-3. 

4.6 On the same day, Director Mines and Geology, Haryana 
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also sent a letter to Answering Respondent where the said 

approval was communicated as under: - 

“I hereby approve the above-said Modified Mining 

Plan along with Progressive Mine Closure Plan 

for extraction of Boulder, Gravel, and Sand Minor 

Minerals over an area of 45.00 hectares in village 

Ratewali, district Panchkula.”  

Copy of the letter dated 7.8.2018 from Director, Mines & 

Geology, Haryana to M/s Tirupati Roadways is annexed as 

ANNEXURE R-4. 

4.7 Based upon the said approval, the Ministry of Environment 

& Forest & Climate Change vide communication dated 

21.2.2020 granted the requisite Environmental Clearance 

wherein it was clearly indicated that Modified Mining Plan 

including Progressive Mine Closure Plan was approved by 

the Office of State Mining Engineer Director, Mines &, 

Geology, Haryana on 7.8.2018. (para 5 thereof). Copy of 

the Environmental Clearance dated 21.2.2020 is already 

annexed as ANNEXURE P-1/2. 

4.8 Thereafter, the Haryana State Pollution Control Board 

granted ‘Consent to Establish’ on 9.3.2020 & and ‘Consent 

to Operate’ on 20.3.2020 respectively. Copies of the 

‘Consent to Establish’ dated 9.3.2020 and the Consent to 
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Operate’ dated 20.3.2020 are annexed as ANNEXURE R-5 

(Colly) Record reveals that much prior to the grant of 

mining contract to the Answering Respondent, various FIRs 

had been registered against several persons on account of 

illegal mining activities done earlier by some anti-social 

elements in connivance with land owners in the areas 

which is the adjacent to the area falling within the contract 

of the Answering Respondent. These FIRs had had nothing 

to do with the Answering Respondent or the mining carried 

out by it much later.  

4.9 On 11.5.2022, State Vigilance Bureau, Haryana, Panchkula 

carried out a “surprise check” at the mining site and 

allegedly got excavation of boulder, gravel and sand from 

the mining site measured in respect of volume by a team 

from HARSAC, Gurugram. (HARSAC is a collaborator of 

ISRO. It is a nodal agency for Remote Sensing and GIS 

applications of the Government of Haryana. It provides 

various remote sensing applications such as in monitoring 

agriculture, forestry, water resources, illegal constructions 

and encroachments, stubble burning and pollution 

monitoring & revival of Saraswati River.) 

4.10 Apparently, on 6.6.2022, HARSAC presented a report 

based upon absolute miscalculation because firstly, it relied 
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upon the original mining plan which had long been replaced 

and substituted by the modified mining plan which was 

approved and executed. Secondly, because HARSAC has 

failed to consider that upstream and downstream areas 

have different depths & gradients of minerals.  

However, according to HARSAC’s methodology, they 

treated the riverbed elevation as fixed. This is incorrect 

because the flow of the river cannot maintain the same 

level throughout. Ironically, in their report, HARSAC 

themselves acknowledge that the riverbed level is 

dependent on gradient variations due to slope, yet they 

used a fixed riverbed value. Thus, a wrong conclusion 

report was submitted which inter alia stated as under: -  

“Conclusion: Based on interpretation / analysis 

of mining plan it is seems that the existing River 

Bed Level value is fixed but the river bed level is 

dependent on gradient variations due to slope, 

and aspect, geological structure, elevation 

pattern, nature of rocks, hydrological settings 

and Land-Use Land-Cover. Thus, it is submitted 

that the volume calculation is not fixed for the 

entire area of interest (AOI) due to the above- 

relevant factors. The entire report is prepared as 
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per the information (existing level of river bed 

and permissive level of riverbed) available in the 

mining plan provided by email dated 07 /05/2022” 

Copy of HARSAC Report dated 6.6.2022 is annexed as 

ANNEXURE R-6. 

4.11 On 13.07.2022, a report was prepared by State Vigilance 

Bureau based on the HARSAC report where it was found 

that volume extracted by the Answering Respondent was 6 

times more than the permissible limit in a year. Copy of the 

Report dated 13.7.2022 prepared by the State Vigilance 

Bureau is already annexed as Annexure P-1/3. 

4.12 Consequently, on 25.8.2022, FIR No. 9 for offences U/ss 

379/414/420 IPC & 4/21 of Mines And Minerals 

(Development & Regulation) Act, 1957 & 13(2)/ 13(1)(a) of 

the Prevention of Corruption Act, 1988 at P.S. SVB 

Panchkula. Copy of the FIR dated 25.8.2022 is annexed as 

ANNEXURE R-7. 

4.13 On 4.8.2023, vide a letter issued by the Office of Director, 

Mines and Geology Department, Haryana called upon the 

Mining officer to recover the penalty from the Answering 

Respondent for illegal mining. Copy of letter dated 4.8.2023 

issued by the Office of Director, Mines and Geology 

Department, Haryana 2022 is already annexed as 
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Annexure P-1/4. 

4.14 Notice for termination of contract was issued to the 

Answering Respondent on 22.8.2023 by the Office of 

Director, Mines & Geology Department Haryana seeking to 

deposit an amount of Rs. 134,09,45,600/- towards penalty 

for illegal extraction of minerals. Relevant contents of the 

Notice reads as under:- 

“8.  Hence, you are liable to pay the price, royalty and 

fine (Rs. 45000/-) against the total;  quantity which 

comes out of Rs. 134,09,45,600/- into Government 

Treasury within a period 30 days failing which mining 

operation of Rattewali Block/PKL 8-10, District 

Panchkula will be suspended and case for 

termination of your contract will al be forwarded to 

the Director, Mines and Geology, Haryana and 

government dues shall be recovered under Arrear of 

Land Revenue Act.” 

Copy of Notice for termination of contract dated 22.8.2023 

by the Office of Director, Mines & Geology Department 

Haryana is already annexed as Annexure P-1/5. 

4.15 Answering Respondent responded to the said notice by 

way of the reply dated 4.9.2023, however, another demand 

notice was issued on 18.10.2023. Copy of Reply dated 
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4.9.2023 is already annexed as Annexure R-10/1. Copy of 

Demand Notice dated 18.10.2023 is annexed as 

ANNEXURE R-8. 

4.16 It appears while the Answering Respondent was 

contemplating taking recourse to its lawful remedies, on 

3.12.2023, one Narender Kumar who is an absolute non-

entity and has nothing to do with either the affairs of the 

Mining Department or that of the Answering Respondent 

this Hon’ble Tribunal by filing the instant Original 

Application No. 752/2023 titled “Narender Kumar V. Union 

of India & Ors.” seeking directions for termination of the 

Environmental Clearance awarded to the Answering 

Respondent; stopping the extraction of the minerals etc. 

from Rattewali Block; seeking constitution of a committee of 

senior scientists; and imposing of exemplary Environmental 

Compensation in accordance with Polluter Pays Principle 

as enshrined under Section 20 of the National Green 

Tribunal Act 2010.  

4.17 On 4.1.2024, when the matter was called out before this 

Hon’ble Tribunal, it was pointed out that on the 

recommendations of Vigilance Bureau, a case has been 

registered and appropriate action for recovery etc., has 

been taken. The following order was passed as under:- 
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“3. The grievance of the applicant is that respondent 

no. 10 violating the EC conditions has done the 

mining much in excess of the permissible limit. 

Learned counsel appearing for the applicant has 

pointed out that the surprise check was done by 

the State Vigilance Department and in that 

surprise check it was found that the respondent 

no. 10 had extracted the mineral six times more 

than the permissible limit in a year and thus had 

caused huge loss of revenue of about Rs. 35 

crore to the government of Haryana. The 

vigilance department had made following 

recommendations in the report dated 13.07.2022 

filed as Annexure P1/3  

1. A case may be registered under section 

420, 379, 414 of IPC and Section 4/21 of 

MMDR Act. And 13 (2) r/w 13 (1) (d) of PC 

Act against M/s Tirupati Roadways owners 

of the firm and the unknown Government 

servants of Mining Department of 

Panchkula.  

2. In addition to the above punitive action, 

recovery of loss of revenue may be made 
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from M/s Tirupati Roadways as per the term 

and condition of the lease.  

3. As per source report, it is reported that M/s 

Tirupati Roadways is still continuing with 

the illegal extraction of minerals/material, 

therefore, Mining Department should take 

effective steps for prevention of further 

loss of revenue.   

4. Mining Department should also get 

conducted geo-spatial surveys of all the 

mines under them through HARSAC to 

check loss of revenue. 

4. He has further submitted that after the said report a 

committee was constituted which found the 

illegal extraction to the extent of 6686035.68 MT 

and the notice of termination of contract 

Annexure P1/5 dated 22.08.2023 was issued but 

respondent no. 10 is still continuing with the 

illegal mining without their being any effective 

action at ends of the respondents. 

5. The OA raises substantial issue relating to 

compliance of provisions of the scheduled 

enactments.  
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6. Issue notice to the respondents. Applicant is 

directed to serve the respondents and file affidavit of 

service on or before the next date of hearing.  

7. Having regard to the material which has been 

pointed out, we deem it proper to constitute a joint 

committee comprising of the Member Secretary, 

Central Pollution Control Board (CPCB), Director, 

Department of Mines and Geology, State of 

Haryana, Member Secretary, Haryana State 

Pollution Control Board (HSPCB), Representative 

of Inspector General, Vigilance Department, State 

of Haryana as also the District Magistrate, 

Panchkula. The District Magistrate will act as 

Nodal Agency. The committee will carry out the 

site inspection, examine the relevant record and 

submit the report relating to the extent of illegal 

mining by respondent no. 10, the extent of 

environmental damage caused in that process 

and remedial action. Let the report be submitted 

by the committee atleast one week before the 

next date of hearing by email at judicial-

ngt@gov.in preferably in the form of searchable 

PDF/ OCR Support PDF and not in the form of 
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Image PDF. 

8. In the meanwhile, the respondents will ensure 

that no illegal mining is done by respondent no. 

10 in contravention of the EC.” 

4.18 Accordingly, this Hon’ble Tribunal issued notice in the 

instant case and directed the constitution of a Joint 

Committee comprising of the Member Secretary, Central 

Pollution Control Board (CPCB), Director, Department of 

Mines and Geology, State of Haryana, Member Secretary, 

Haryana State Pollution Control Board (HSPCB), 

Representative of Inspector General, Vigilance 

Department, State of Haryana and the District Magistrate, 

Panchkula to carry out site inspection, examine the relevant 

records and submit the report relating to the extent of illegal 

mining by the Answering Respondent. In the meanwhile, 

directions were issued to ensure that no illegal mining was 

done. 

4.19 On 19.2.2024, Mining Officer, Panchkula upheld the 

demand notice issued to the Answering Respondent for the 

alleged loss of revenue. Copy of order dated 19.2.2024 

passed by the Mining Officer, Panchkula is annexed as 

ANNEXURE R-9. 

4.20 Joint Committee submitted an Interim Report to the this 
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Hon’ble Tribunal on 28.02.2024, recommending that since 

the Answering Respondent had not complied with the EC 

conditions therefore, the LOI may be suspended. Relevant 

contents of the Interim Report reads as under:- 

“Observations of the Joint Committee: @ 8 

1. During inspection of the Joint Committee on 

08.02.2024, it was found that mining has been done 

within the pillars installed by the Revenue 

Department and Mining Department and same has 

been verified by the Tehsildar, Panchkula that no 

mining was done beyond the pillars. However, the 

committee observed that the PP has made Mining 

beyond 1.33 mtr. which is permitted in the 

Environment Clearance. Besides the mining is not 

being done in scientific way and formation of ponding 

was seen in the river bed. No water flow was 

observed on the day of inspection as this river is 

tributary of Tangri and a seasonal river.   

2. The Mining Department has been asked to provide 

the detail of exact mineable mineral excavated from 

the river bed. Further, the Mining Department has 

asked for three weeks time from the Joint Committee 

to provide the above mentioned details/information 
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and to complete the survey. In case if Mining 

Department submit report that mineable mineral 

excavated in excess to the EC conditions, then 

HSPCB will impose Environmental Compensation.  

3. As submitted by the DSP, Vigilance a FIR under 

Mines and Minerals Act, IPC and Prevention of 

corruption has been lodged against the PP and the 

investigation is under process.  

Recommendation/ Remedial action@ 9 

Joint Committee observed that the IP has not 

complied with the EC conditions hence LOl may be 

suspended by the Mines and Geology Department, 

Haryana till verification is completed by Joint 

Committee and final report is submitted by the Mining 

Department as stated in observation no. 2.” 

4.21 However, this report was signed only by 3 out of 5 

members and the Deputy Commissioner, Panchkula as 

well as the SME Mines and Geology Department, Haryana 

did not sign the same. 

4.22 On 01.03.2024, the matter before this Hon’ble Tribunal was 

adjourned to 10.05.2024 and it was inter-alia, directed that 

the final report is to be filed by the Joint Committee one 

week before the next date of hearing. 
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4.23 On 30.04.2024, the Answering Respondent filed objections 

to the Interim Report of the Joint Committee. 

4.24 However, on 10.05.2024, the this Hon’ble Tribunal inter-alia 

directed Respondent No 4 i.e. Department of Mines and 

Geology “to duly consider the recommendation made in 

the Mining Committee by following the principles of 

Natural Justice' and take appropriate decision within a 

period of two weeks from today and submit action 

taken report before the Tribunal immediately 

thereafter.” 

4.25 On 22.05.2024, the Director General, Mines and Geology, 

Haryana proceeded to suspend the mining operations of 

the Answering Respondent on account of non-payment of 

the penalty under the demand notices issued by the Mining 

officer. Relevant contents of the order reads as under: - 

“However, the same has been challenged by the 

appellant before Hon'ble High Court but there is no 

stay qua applicability. With regard to illegal 

excavation detected near the contract area by 

department teams, it has not been established that 

the earlier FIRS submitted by the appellant relates to 

these specific areas. Therefore, it is clear that all the 

demand notices given by the Mining Officer were/are 
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valid as they are based on inspection reports of 

Vigilance (ACB) as well as the department and the 

appellant firm were well aware of the said 

inspections. Further since they have not deposited 

any amount demanded under the impugned notices 

so as to prove their bonafide therefore their mining 

operation are suspended with immediate effect with 

direction to deposit penalty as demanded by the 

Mining Officer, Panchkula. If the penalty so 

demanded by the mining Officer is not deposited 

within one month, the contract will be terminated with 

other consequences as per law” 

Copy of order of suspension dated 22.5.2024 passed by 

the Director General, Mines and Geology, Haryana is 

annexed as ANNEXURE R-10.   

4.26 On 17.06.2024, the Answering Respondent filed its 1st 

Appeal before the Principal Secretary to Government of 

Haryana, Mines and Geology Department, Chandigarh 

challenging the demand notice dated 18.10.2023 & 

suspension order dated 22.5.2024. 

4.27 On 12.07.2024, the Department of Mines and Geology 

submitted an Action Taken Report before this Hon’ble 

Tribunal in compliance vide order dated 10.05.2024(ibid). 
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Relevant contents thereof read as under: - 

“6.  That following the principles of Natural Justice, the 

Respondent No. 10 was afforded an opportunity of 

hearing and after hearing the submissions made by 

the counsel for Respondent No. 10, a detailed order 

was passed by the Director General Mines and 

Geology, Haryana. The said order dated 22nd May 

2024 is annexed as Annexure R/1. 

7.  That vide the afore mentioned order dated 22 May 

2024, the mining operations of Respondent No. 10 

have been suspended with immediate effect. On the 

facts stated and submissions made, it is, therefore, 

respectfully prayed that this Hon'ble Tribunal may be 

pleased to take the present report on record and 

delay in filing the report may kindly be condoned.” 

4.28 On 01.08.2024, this Hon’ble Tribunal granted two weeks’ 

time to the Joint Committee to submit its Final Report. 

Contents of the Order dated  

4.29 On 06.11.2024, Final Report by the Joint Committee was 

prepared but the same was not signed by the Deputy 

Commissioner, Panchkula. This report concluded that the 

Answering Respondent had indulged in illegal mining and 

recited the factum of the registration of the FIR and other 
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actions for recovery etc. However, the entire reliance was 

placed on the same HARSAC report which was erroneous 

from the very beginning. Contents of the report reads as 

under:- 

“1.  M/s Tirupati Roadways has done illegal mining to the 

tune of 4860502.68 MT during the period from 

20/03/2020 to 15/06/2023. This illegal mining has 

resulted in GST Loss of Rs. 48, 60, 5020/= (Rs. Four 

crores eighty lacs five thousand and twenty only) and 

Royalty loss to the State of Haryana amounting to 

Rs.972,100,400.00 (Rs. Ninety-Seven Crores 

Twenty-One Lacs and Four Hundred only). However, 

the penalty applicable to this 4860502.68 MT illegal 

Mining during the above period, as per Mining Act 

comes to only Rs. 45,000/= (Rs. Forty-Five thousand 

only). 

2.  In addition to the above 4860502.68 MT illegal 

mining estimated by the Joint Committee, an illegal 

mining of 18828 MT was also reported by Mining 

Department on the basis of survey conducted during 

inspection on 15/05/2024, which was disputed by the 

Respondent No 10 citing the survey conducted by his 

surveyor in the presence of Joint Committee. The 
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report of HARSAC with regard to illegal mining is 

awaited 

3.  The project proponent has also done illegal mining in 

6.59-hectare area. Total area under mining by the 

project proponent is 30.84 hectares, which is in 

excess of 6.59 hectare in comparison to maximum 

mineable area of 24.25 hectare as permitted in 

Environmental Clearance granted by MoEF&CC. 

Thus, the Project Proponent has also done illegal 

mining beyond the permitted mineable lease area, 

thereby, resulting in damage to the environment. 

4.  It has been reported by Anti-corruption Bureau that, 

during investigation of case FIR no. 09 dated 

25.08.2022 under section 379, 406, 409, 414, 420, 

120 B of IPC, section 4, 21 of Mines and Minerals 

(Development and regulation) Act, 1957 and section 

13 (1) (a), 13 (2) of Prevention of Corruption Act, 

1988 Police Station Anti-Corruption Bureau, 

Panchkula, three accused persons including project 

proponent and two Govt. Officers have been arrested 

and charge sheet will be filed shortly in the case. 

5.  The project proponent has filed the objections on the 

interim report of the joint committee mainly on three 
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issues: 

i)  Quantum of legal mining done by the project 

proponent during 20/03/2020-11/05/2022 was 

not considered in the interim report. 

ii)  Quantity of Overburden not considered by the 

Join Committee and 

iii)  The quantum of illegal mining done prior to 

contract of the present proponent not taken 

into account. 

In this regard, it is submitted that the quantum 

of legal mining during the period under reference has 

been taken into account and the necessary 

corrections have been incorporated in the preset 

report. 

Further, in view of the fact that as per Mining 

Plan prepared by the project proponent himself and 

approved by Mining Department, "there will be no 

overburden and hence so separate dump yad is 

required" and the status of mining area was indicated 

as "New Mining Area", therefore, two other issues 

raised by the project proponent were not found 

factually correct. 

The Haryana State Pollution Control Board has 
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also initiated the process for imposing Environmental 

compensation of Rs. 3236586533/= (Rs. Three 

hundred twenty-three crores sixty-five lacs eighty-six 

thousand five hundred and thirty three only) through 

Deputy Commissioner, Panchkula cum Chairman 

District Level Task Force (DLTF), as per directions of 

Hon'ble NGT issued vide order dated 26/02/2021 in 

OA NO. 360 of 2015, for restoration of the 

environment by preparing an appropriate action plan. 

The above report of the Joint Committee is 

being submitted for the consideration of Hon'ble 

National Green Tribunal, which may kindly be taken 

on record. The Joint Committee will abide by any 

further directions issued by Hon'ble NGT in this 

matter.” 

4.30 On 12.11.2024, This Hon’ble Tribunal took on record the 

Final Report dated 6.11.2024 submitted by the Joint 

Committee and adjourned the matter to 5.3.2025 so that 

the Answering Respondent could examine the report and 

file objections. 

4.31 Another 2nd Appeal was filed before Principal secretary to 

Government of Haryana, Mines and Geology Department, 

Chandigarh in which the hearing was scheduled for 
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21.01.2025. However, on the day of hearing HARSAC 

officials did not attend and therefore the matter was 

postponed to the next day i.e. on 22.01.2025.  

4.32 On 22.1.2025, all the parties were present and it was amply 

demonstrated that the volume calculated by HARSAC was 

absolutely farcical and inaccurate as it was based on the 

earlier Mining Plan and not as per the Modified Mining Plan 

of 2018.  

4.33 Every aspect of the matter was noticed by the Principal 

Commissioner and instructions were issued to the 

HARSAC to make calculations based on the Modified 

Mining Plan of 2018 and also to calculate the excessive 

quantity that had been illegally mined. 

4.34 On 28.01.2025, the Senior Scientist HARSAC sent a letter 

to the Mining Department which was finally forwarded to 

the Answering Respondent which sought for the following:-  

“1. The Mining Plan—revised and original (pre-

revised) scanned copy are required. 

2.  The reference point (x-y-z value) of benchmarks for 

the 2020 survey and 2024 survey are required w.r.t 

the reports submitted by M/s Tirupati Roadways. 

3.  The coordinate points (x-y-z value) of all benchmarks 

in Mining Plan—revised and original (pre-revised) are 
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required w.r.t the mining plans submitted by M/s 

Tirupati Roadways. 

4.  The details of the methodology used for volume 

calculation by the Cut & Fill method during the 2020 

survey and 2022 survey are required w.r.t the reports 

submitted by M/s Tirupati Roadways along with the 

datasets. 

5.  It is mentioned in M/s Tirupati’s report that the 

reference point is taken from an undisturbed area 

during the DOPS Survey in 2022. Kindly provide the 

x-y-z value of the reference point in the undisturbed 

area. 

6.  What is the bulk density of sand that is to be used for 

the calculation of excavated material?” 

Other Information was also sought from the 

Answering Respondent. Copy of Letter dated 

28.01.2025 from Senior Scientist HARSAC is 

annexed as ANNEXURE R-11.   

4.35 On 30.01.2025, the Directorate of Mines and Geology, 

Haryana also sent a Letter seeking the following similar 

information: - 

“2. Reference point (x-y-z value) of benchmarks for the 

2020 survey & 2024 survey are required as per the 
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reports submitted by M/s Tirupati Roadways; 

3. Coordinate points (x-y-z value) of all benchmarks in 

Mining Plan-revised and original are required as per 

the mining plans submitted by M/s Tirupati 

Roadways; 

4. Methodology used for volume calculation by the Cut 

& Fill method during the 2020 survey and 2022 is 

required as per the reports submitted by M/s Tirupati 

Roadways along with the datasets; 

5. It is mentioned in M/s Tirupati's report that the 

reference point is from an undisturbed area during 

the DGPS Survey (2022). Kindly provide the x-y-z 

value of the reference point in the undisturbed area.” 

Copy of Letter dated 30.01.2025 from Directorate of Mines 

and Geology, Haryana is annexed as ANNEXURE R-12.   

4.36 On 07.02.2025, the Answering Respondent replied and 

submitted comments on each and every aspect as under: - 

“POINT-WISE REPLY 

i. Point No. 2:- “The reference point (x-y-z value) of 

benchmarks for the 2020 survey & 2024 survey are 

required w.r.t the reports submitted by M/s Tirupati 

Roadways.” 

ii. Reply:- The values of benchmarks considered:- 
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Year of 

Survey  

Location of 

Benchmark 

Remarks  

In Year 

2020 

Survey  

X=691144.808, 

Y=3393292.304, 

Z=372.6979  

Marked on plan 

as Pillar No. 1  

In Year 

2024 

Survey  

X=690482.416, 

Y=3392066.875, 

Z=359.028  

Marked on plan 

as Temple  

 

 
iii. Point No. 3:- “The coordinate points (x-y-z value) of 

all benchmarks in Mining Plan- revised and original 

(pre- revised) are required w.r.t the mining plans 

submitted by M/s Tirupati Roadways.” 

iv. Reply: - 

Year of Survey Location of 

Benchmark 

Remarks 

In Year 2017 

Approved plan  

X=691157.7752 

Y=3392769.7173 

Z=360.00  

Marked on plan as 

Pillar No. 5  

In Year 2018 

Approved plan  

 

X= 690573.95  

Y= 3391780.03  

Z= 366.83  

Marked on plan as 

Pillar No. 12 

v. Point No. 4:-“The details of methodology used for 

volume calculation on by the Cut & Fill method during 

27706



the 2020 survey and 2022 are required w.r.t the 

reports submitted by M/s Tirupati Roadways along 

with the datasets.” 

vi. Reply: - 

a. The methodology used for volume calculation is cut 

and fill method where the field survey (physical & 

aerial) and the data generation thereof for the pre-

mining 2020 and post monsoon season of 2022 was 

undertaken by the technical agency and the data 

were compiled and analyzed with the help of 

standard engineering and mining software 

(AutoCAD, Civil3D, Global Mapper, etc); 

b. In the approved modified Mining Plan (Refer page 

no. 23 of Modified Mining Plan) the reserve 

calculation was done by cross-sectional area 

method by preparing around 61 cross sections at 

25m interval. To compute the volume, the cross-

sectional area was multiplied by 25m. The 

cumulative of all the section's volume represented 

the overall reserve present in the lease area; 

c. The similar methodology has been prescribe by 

MOEF in Point No. 8 of Para 5.2.1 of the 

Enforcement & Monitoring guidelines for sand 
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mining-January,2020 as under:- 

“The volume will be estimated by multiplying the 

distance between two cross-sections with the 

average of net area of the two consecutive cross-

sections”.  

vii. Point No 5:-“It is mentioned in M/s Tirupati's report 

that the reference point is taken from an undisturbed 

area during the DGPS Survey in 2022. Kindly provide 

the x-y-z value of the reference point in an 

undisturbed area.” 

viii. Reply:- The values of benchmarks considered in 

2022 Survey area (x=691144.808, Y=3393292.304, 

& z=372.6979) "Marked in plan as Pillar No. 1"  

Copy of Reply dated 7.2.2025 from the Form to Directorate 

of Mines and Geology, Haryana is annexed as ANNEXURE 

R-13. 

4. That the Answering Respondent makes the following submissions 

for a perusal and appreciation of this Hon’ble Tribunal which 

would unequivocally demolish the entire case setup against it on 

the following amongst other critical grounds. 

OBEJCTIONS TO THE REPORT 

A. FOR THAT, from the undisputed chronology of events, facts and 

circumstances, it is abundantly clear that HARSAC has caused a 

29708



grave miscarriage of justice to the Answering Respondent by 

applying wrong benchmark/reference points for the survey dated 

6.6.2022 based on wrong Mining Plan. The reference point of 

benchmark for the reports relied upon the pre-revised mining plan 

and not the final revised plan, which was submitted and 

approved. This aspect singularly leads to vitiation of the entire 

proceedings and therefore, the entire controversy is covered by a 

by judgment of the Constitution bench of the Hon’ble Supreme 

Court in State of Punjab Versus Davinder Pal Singh Bhullar 

and others (2011) 14 SCC 770 was pleased to hold as under:-  

“107. It is a settled legal proposition that if initial action is not 

in consonance with law, all subsequent and 

consequential proceedings would fall through for the 

reason that illegality strikes at the root of the order. In 

such a fact-situation, the legal maxim “sublato 

fundamento cadit opus” meaning thereby that foundation 

being removed, structure/work falls, comes into play and 

applies on all scores in the present case.” 

108.  In Badrinath v. Govt. of T.N. [(2000) 8 SCC 395 : 2001 

SCC (L&S) 13: AIR 2000 SC 3243] and State of 

Kerala v. Puthenkavu N.S.S. Karayogam [(2001) 10 SCC 

191] this Court observed that once the basis of a 

proceeding is gone, all consequential acts, actions, 
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orders would fall to the ground automatically and this 

principle is applicable to judicial, quasi-judicial and 

administrative proceedings equally.” 

B. FOR THAT, record also reveals that the details of methodology 

used for volume calculation is by the cut and fill method where the 

field survey (physical & aerial) and the data generation thereof for 

the pre-mining 2020 and post monsoon season of 2022 was 

undertaken by the technical agency and the data were compiled 

and analyzed with the help of standard engineering and mining 

software (AutoCAD, Civil3D, Global Mapper, etc). 

C. FOR THAT, in the approved modified Mining Plan (Refer page 

no. 23 of Modified Mining Plan) the reserve calculation was done 

by cross-sectional area method by preparing around 61 cross 

sections at 25m interval. To compute the volume, the cross-

sectional area was multiplied by 25m. The cumulative of all the 

section's volume represented the overall reserve present in the 

lease area. 

D. FOR THAT, similar methodology has been prescribed by MoEF in 

Point No. 8 of Para 5.2.1 of the Enforcement & Monitoring 

Guidelines for Sand Mining-January,2020 as under:- 

“The volume will be estimated by multiplying the distance 

between two cross-sections with the average of net area of the 

two consecutive cross-sections” 
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E. FOR THAT, the subsequent action either penal or for suspension 

of the Mining License of the Answering Respondent is based 

upon wholly incorrect premises. It is a case of a colossal 

miscarriage of justice where perceptions, pre-conceived notions, 

prejudices, beliefs and emotions have taken precedence over any 

rational objective yardsticks as well as parameters. 

F. FOR THAT, apart from various other factors, the following critical 

factors have been breached which would lead to vitiation of the 

proceedings:- 

a) No intimation of survey was ever given to the lease owner. 

The survey conducted by HARSAC on Rattewali Block was 

without presence of lessee's technical team; 

b) While doing the survey, the bench mark shown in approved 

surface plan (2018) has not been considered despite the 

involvement of Sr. Surveyor and Mining Officer, Panchkula 

without referring the common benchmarks, all the points 

collected during the survey seem incorrect; 

c) In Interim report dated 6.6.2022 (page 2, 7th line), all the 

DGPS surveyed points are subtracted by the value of 

1.14m, which is not advisable for an existing mine where 

benchmark is already established. Moreover, the software 

used for calculation of quantity has not been mentioned; 

d) In table 1 of the said Report at Sr. No. 15 shows the pit 
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area is 446.01 m² i.e. approximately 20×22 m. It is difficult 

to understand how such a small pit could be 4.5m depth. 

No mining machine (excavator) can achieve such vertical 

pit, so it is hypothetical; 

e) Moreover in the first para, page 4 of the said Report it is 

mentioned that the river bed level value is 356.8m. The 

river bed value cannot be constant for a river part having 

length of 1.5 km approximately; 

f) It seems in comparing the original river bed elevation were 

not considered from approved surface plan of modified 

mining plan, where the river bed elevations are different in 

different parts of lease; 

g) HARSAC ought to enclose the surface plan with having 

proper bench mark and the spot levels generated from 

DGPS to be marked absence of surface plan shows lack of 

clarity in the survey; 

h) How can the depth of the pits have been calculated if these 

were filled with water; 

i) Surface plan ought to be prepared showing pit boundaries 

and tentative depth of each pit needs to be marked; 

j) Pit IDs ought to be mentioned for better understanding. 

5. That the facts clearly reveal that exercise of original jurisdiction by 

this Hon’ble Tribunal was obtained by subterfuge and 
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misrepresentation by certain vested interests for extraneous, 

malafide and vexatious considerations. Even the Hon’ble 

Supreme Court and Hon’ble High Courts have laid down ample 

guidelines that PIL ought not to become an instrument of misuse, 

oppression and abuse at the hands of people who have some 

vested interests/motives to achieve. In the present case it 

appears that the entire gamut of the proceedings before this 

Hon’ble Tribunal were hijacked by certain motivated elements for 

extraneous considerations and a wholly incorrect and deliberately 

twisted report was procured from HARSAC to make baseless 

insinuations against the Answering Respondent. 

6. That it is a befitting case not only to dismiss the petition but also 

to restore and remedy the wrong committed to the Answering 

Respondent. The conduct of the Applicant who has approached 

this Hon’ble Tribunal ought to be censured and exemplary costs 

deserve to be imposed on him as well.   

7. That in the wake of the above, this Hon’ble Tribunal may be 

pleased to:- 

A. Direct the closure and termination of all proceedings that 

have been initiated based upon the initial report prepared by 

Haryana Space Applications Centre, Hisar (HARSAC) dated 

6.6.2022, as the said initial report is perfunctory; materially 

incorrect and tantamount to subterfuge as well as 
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misrepresentation leading to several disastrous 

consequences prejudicial to the answering respondent; 

B. Reject the Joint Committee Report dated 6.11.2024 as being 

based upon absolutely untenable and incorrect report dated 

6.6.2024 of HARSAC (ibid) and as a consequence and 

sequel thereto, direct the forthwith termination and closure of 

all proceedings initiated based upon this report including 

those related to penal consequences and recovery; 

C. Direct restoration of the mining operations of the answering 

respondent so as to enable it to undertake the exercise of 

extraction of boulder, gravel and sand in terms of the letter of 

intent dated 16.6.2017 by the Director Mines & Geology 

Haryana awarding mining contract to the Answering 

Respondent; Environmental Clearance dated 21.2.2020 

granted by the Ministry of Environment, Forest and Climate 

Change; consent to operate and consent to establish dated 

21.2.2020 & 9.3.2020 respectively issued by the Haryana 

State Pollution Control Board, without any hindrances or 

obstacles as with the passage of each day the answering 

respondent is suffering irreparable loss and injury solely on 

account of absolutely misconceived and wholly incorrect 

initial report dated 6.6.2022 prepared by HARSAC (ibid);  

D. As a sequel and consequence to the prayers (supra), this 
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Hon’ble Court may further ensure that the total time period 

during which the operations of the Answering Respondent 

has remained suspended, may be excluded from calculating 

the 7 years period of contract as per the letter of intent dated 

16.6.2017 as the mining operations by the Answering 

Respondent remained suspended w.e.f. 22.5.2024 purely 

upon an absolutely misconceived and incorrect HARSAC 

report dated 6.6.2022. 

8. That the supporting Affidavit is annexed along with the present

objections.

       FILED BY 

SAURABH RAJPAL 
(D/928/2014) 

(KESHAVAM CHAUDHRI) 
         P/4451/2018 

RAHUL BHARGAVA, DIYA BHAGWAN, ARVEEN SEKHON 
P/3020/2007                PH/2899/2024             P-3083/2016 

(COUNSELS FOR RESPONDENT NO.10) 
D-291, 2ND & 3RD FLOOR

DEFENCE COLONY  
NEW DELHI-110024 

E Mail: advocatesaurabhrajpal@gmail.com 
MOB: 9971792885 

Place: New Delhi 
Date: 03.03.2025 
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HARYANA STATE POLLUTIONCONTROL BOARD

SCO 1161st IlndFloor 25 PanchkulaPh

01722566286Emai

Website wwwhrocmmsnicin

TelephoneNo 0172257787073

No HSPCBConsent

Dated 20032020

To

Ms TirupatiRoadways

VillageRattewali

Sub Grantof consent to operateto Ms TirupatiRoadways

Please refer to your applicationno 7536558 received on dated

20200317 in regionaloffice Panchkula Withreference to your

above applicationfor consent to operate MsTirupatiRoadways

is here bygrantedconsent as per followingspecificationTerms

and conditions

Consent Under Both

Period of Consent 20032020 to 30092022

IndustryType Miningand Ore beneficiation

RED

InvestmentIn lakhs 70000

Total Land area Sq mts 4500000

Total Builduparea Sq mts 4500000

Quantityof effluent

Trade 00 KL Day

ANNEXURE -5
ANNEXURE R-5 (COLLY)
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Domestic 35 KLDay

Numberof outlets 10

Mode of discharge

Domestic SepticTank

Trade

Permissible Domestic Effluent

Parameters

NA

Permissible Trade

Parameters Effluent

NA mgI

Numberof stacks

Heightof stack

NA

PermissibleEmission

Parameters

SPM 100mgm3

Product Details

BoulderSand and Gravel

Minor Minerals 2299 MetricTonnesl day

Capacityof boiler

NA Ton hr

Typeof Furnace

NA

Typeof Fuel

NA
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RegionalOfcer Panchkula

HaryanaState PollutionControlBoard

Terms and conditions

1 The applicantsshall maintaingoodhouse keepingboth within

factoryand in the premisesAll hose pipelinesvalues storage

tanks etc shall be leakproofin plantallowablepollutantslevels if

specifiedbyState Board should be met strictly

2 The applicantcompany shall complywith and carry out

directive orders issued bythe Board in this consent order at all

subsequenttimeswithoutnegligenceof his fits partThe applicant

company shall be liable for such legalactionagainsthim as per

provisionof the law act in case of violationof any ordenidirectives

Issued at any time and or non complianceof the terms and

conditionsof his consent order

3 The applicantshall make an applicationfor grantof consent at

least90 daysbeforethe date of expiryof this consent

4 fee as prescribedfor obtainingrenewal consent

shall be paidbythe applicantalongwiththe consent application

5 Ifdue to any or otherwisethis Board

is of opinionthat all or any of the conditions referred to above

requiredvariation includingthe changeof any control equipment

either in whole or in partthis Boardshall aftergivingthe applicant

an opportunityof beingheard vary all or such conditionand there

upon the applicantshall be bound to complwith the conditionsso

varied

6 The industryshall provideadequatearrangementfor fighting

the accidental leakagesdischargeof any pollutantsgas liquids
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from the vessels etc which are likelyto

cause environmentpollution

7 The shall complyNoise Pollution Regulationand

controlRules
F

8 The industryshall complyall the directionRulesInstructionsas

maybe issued bythe MOEFCPCBHSPCB fromtimeto time

9 The industryshall ensure that various characteristics of the

effluents remain within the tolerance limits as specifiedin EPA

Standard and as amended from time to time and at no time the

concentrationof any characteristicsshould exceed these limitsfor

discharge

10 The industrywould submitthe revisedapplication

to the Board in the event of any changein the raw materialin

process mode of treatment dischargeof effluent In case of

changeof process at any stageduringthe consent periodthe

industryshall submit fresh consent applicationalongwiththe

consent to operatefee if found duewhich may be in any account

and that shall be paidbythe industryand the industrywould

submit the consent applicationto the Board in the

event of any changeduringthe year in the raw materialquantity

qualityof the effluentmode of dischargetreatmentfacilitiesetc

11 The officerofficial of the Board shall reserve the rightto

access for the of the industryin connection with the

various process and the treatment facilities The consent to

operateis subjectto reviewbythe Board at anytime
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 12 Permissible limitsfor any pollutantsmentioned in the consent 

to operateorder should not exceed the concentrationpermutedin 

the effluentbythe Board

13 The industryshall pay the balance fee in case it is founddue

fromthe industryatany time lateron

14 If the industryfails to adhere to any of the conditions of this

consent to operateorder the consentto operateso grantedshall

lapse

15 If the industryis closed at its own theyshall

informthe Board and obtainpermissionbefore restart of the unit 16 

The industryshall complyall the Directionsl RulesInstructions 

issued fromtimeto timebythe Board

SpecificConditions

1 Unit shallcomplywiththe conditionsof EC

2 Unitshall applyfor renewal of CTO daysbeforeits expiry

3 Unitshall operateand maintain PCMs regularly

4 Unit shall install minimumof 03 ambientair quality 

stationsand data of the same shall bedigitallydisplayedwithin03

months on the frontgateof the miningsite

RegionalOfficerPanchkula

HaryanaState PollutionControl Board

TRUE TYPED COPY

N
ADVOCATE
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HARYANA STATE POLLUTION CONTROL BOARD

SCO 116 1st IlndFloorSector25 Panchkula Ph

01722566286Emai

Website wvvwhrocmmsnicin

TelephoneNo 0172257787073

No HSPCBConsent 313100420PANCTE7469511

Dated 09032020

To

Ms TirupatiRoadways

VillageRattewali

PANCHKULA 134109

Sub Grant of to Establishto Ms TirupatiRoadways

Please refer to your applicationno 7469511received on dated

20200226 in regionalofficePanchkula

With reference to your above applicationfor consent to

establishMs TirupatiRoadwaysis here bygrantedconsent as

per followingspecificationTermsand conditions

Consent Under Air Water

Period of Consent 09032020 to 08032025

IndustryType Miningand Ore beneficiation

Category RED

InvestmentIn lakhs 70000

Total Land area Sq mts 4500000

Total area Sq mts 4500000

Quantityof effluent
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Trade oo KL Day

Domestic 35 KLDay

Numberof outlets 10

Mode of discharge

Domestic SepticTank

Trade

Permissible Domestic Effluent

Parameters

NA

Permissible Trade Effluent

Parameters

NA mgI

Numberof stacks

Heightof stack

NA

PermissibleEmission

Parameters

SPM 100mgm3

Capacityof boiler

NA Tonhr

Typeof Furnace

NA

Typeof Fuel

NA

RegionalOfficerPanchkula

HaryanaState PollutionControl Board
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Terms and conditions

1 The industryhas declared that the quantityof effluentshall

be 35 KLDay ie OKLDayfor Trade EffluentO KLDay for

Cooling35 KLDay for Domestic and the same should not

exceed

2 The above Consent to Establish is valid for 60 monthsfrom

the date of its issue to be extended for another one year at the

discretion of the Board or till the time the unit starts its trial

productionwhichever is earlier The unit will have to set up the

plantand obtainconsent duringthisperiod

3 The officerofficialof the Boardshall have the rightto access

and inspectionof the industryin connection with the various

processes and the treatment facilities being provided

with the constructionof The

effluentshould conformtheeffluentstandards as applicable

4 That necessary arrangementshall be made bythe industry

for the control of Air Pollutionbefore the plantThe

emittedpollutantswill meet the emission and other standards as

laidwill be prescribedbythe from timeto time

5 The applicantwill obtain consent under section 2526 of the

Water Prevention Control of PollutionAct 1974 and under

section 2122 of the Air Prevention Control of PollutionAct

1981 as amended todateeven beforestartingtrial production

6 The above Consent to Establish is further subjectto the

conditions that the unitcomplieswith all the lawsrulesdecisions

and competentdirections of the BoardGovernmentand its
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functionariesin all before of the operation

and duringits actualworkingstrictly

7 No inprocessor postprocess emission or the

effluentwill be allowedif the scheme furnished bythe unit turns

out to be defective in any actualexperience

8 The will give only

connection and permanentconnection to the unit will be given

after verifyingthe consent grantedby the Board both under

Act and Air Act

9 Unit will raise the stack heightof DG SetBoiler as
per

Boards norms

10 Unit will maintainproper logbookof Water metersub meter

11 That in the case of an industryor any other process the

activityis located in an area approvedand that in case the activity

is sited in an residential or institutional or commercial or

agriculturalarea the necessary permissionfor sitingsuch industry

and process in an residential or institutionalor commercial or

agriculturalarea or controlled area under Town and Country

Planninglaws CLU or Municipallaws has to be obtainedfrom the
in

law this deviation and be

submittedin originalwith the requestfor consentto operate

12 That there is no dischargedirectlyor indirectlyfromthe unit

or the process into any interstateriver or Yamuna River or River

Ghaggar

13 That the industryor the unit concerned is not sited within

any prohibiteddistances accordingto the EnvironmentalLaws
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and Rules Orders and Policies of Central Pollution

control Board and HaryanaState PollutionControl Board

14 That of the unit is its sewage or trade effluent

into the public sewer meant to receive trade effluent from

industries ete then the permissionof the CompetentAuthority

owingand operatingsuch publicsewer givingpermissionletterto

his unitshall be submittedat timeof consent to operate

15 That if at any time there is adverse reportfrom any

adjoiningneighboror any other aggrieved or Municipal

Committeeor Zila Parishad or any other publicbodyagainstthe

units pollutionthe Consent to Establish so grantedshall be

revoked

16 That all the financial dues requiredunder the rules and

policiesof the Board have been depositedin full bythe unit for

this Consent to Establish

17 In case of changeof name from previousConsent to

EstablishgrantedfreshConsent to Establishfee shall be levied

18 Industryshould adoptwater conservation measures to

ensure minimumconsumptionof water in their Process Ground

water basedproposalsof new industries should get clearance

from Central Ground WaterAuthorityfor scientific of

previousresource

19 That the unit will take all other clearances from concerned

agencieswheneverrequired

20 That the unit will not changeits process without the prior

permissionof the Board
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21 That the Consent to Establishso grantedwill be invalidif

the unitfalls inAravaliArea or non area

22 That the unit will complywith the Hazardous Waste

Rules and will also make the nonieachate pitfor

storageof Hazardouswaste and will undertakenot to disposeoff

the same exceptfor pit in their own premises or with the

authorizeddisposalauthority

23 That the unit will submit an that it will comply

with all the specificand generalconditions as imposedin the

above Consentto Establishwithin 30 daysfailingwhich Consent

to Establishwill be revoked

24 That unitwill obtainEIA fromMoEFif requiredat anystage

25 In case of unit does notcomplywith the above conditions

withinthe stipulatedperiodConsentto Establishwill be revoked

26 That unit will obtain consent to operate from the board

before the start of productactivity

SpecificConditions

OtherConditions

1 Unit shall obtain permissionfrom CGWA for groundwater

extractionbeforeobtainingCTO

RegionalOfcer Panchkula

HaryanaStatePollutionControl Board

TRUE TYPED COPY

ADVOCATE
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Page 1 of 20 

Subject: - Report Submission Regrading to volume measurement of 

material extracted from Ratewala mining site. 

  With reference to letter no. Spl 01/PS/SVB/PKL dated 12.05.2022 Superintendent of 

Police State Vigilance Bureau, Panchkula, Haryana has to requested to HARSAC to 

measure the volume of material extracted from mines at village Ratewala, by M/s 

Tirupati Roadways Minning site. Therefore, HARSAC has conducted the DGPS survey at 

Ratewala mining site on 13.05.2022 along with Officials of State Vigilance Bureau, Sr. 

Surveyor of head office Mines and Geology, and Mining officer Panchkula, Haryana as 

per their directions and requirements. Below (table 1) displaying result of Surface 

Volume analysis of material extracted from M/s Tirupati Roadways Minning site village 

Ratewala. 

Location map of Ratewala mining Area 

The location map is presented in Figure 1. 

Methodology for calculation volume of Extracted Materi 
Figure 1: Location map of The Ratewala mining Area 
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Methodology for calculation volume of Extracted Material 

To perform the following analysis of surface volume and extracted material from the 

river bed at very first we have to fix a ground level contour from SOI toposheet. The 

vertical accuracy of the Differential Global Positioning System (DGPS) instrument is 

evaluated by comparing with Survey of India (SOI) 360m contour of the M/S Tirupati 

Roadways and its Surroundings area through DGPS readings. It seems that the DGPS, Z 

value approximately (± 1.14) is high from the SOI contour. So, the observed value from 

DGPS surveyed points are subtracted by the value of 1.14 m to achieved the nearest 

correct Z value. With the help of corrected DGPS points we have created digital 

elevation model (DEM) raster surface to put forwarding the process we have generate 

surface contour using GIS Environment. After that we have proceed to the calculating 

process.  The flow chart of adopted methodology is shown in Figure 2. 

Figure 2: Methodology for calculation volume of Extracted Material 
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Table: 1 Surface Volume analysis of material extracted from M/s Tirupati 

Roadways Minning site village Ratewala. 

A B C D E F 

Sr. No Contour Max Contour Min 

Elevation 
Difference from 
Existing Level of 

River Bed 

Area in sqm 

Volume in MT 
(E*D*2), here 2 
is bulk density 
as per mining 

plan 

Volume Calculation of mining done up to permissive 

Level in Riverbed (356.8m - 353.8m) 

1. 356.80 355.80 1.00 8118.71 16237.41 

2. 355.80 354.80 2.00 15603.71 62414.83 

3. 354.80 353.80 3.00 13888.79 83332.73 

Total 37611.20 161984.97 

Volume Calculation below permissive Level (353.8m - 342.303m) 

4. 353.80 352.80 4.00 18746.91 149975.30 

5. 352.80 351.80 5.00 28872.61 288726.07 

6. 351.80 350.80 6.00 34576.34 414916.13 

7. 350.80 349.80 7.00 27318.01 382452.13 

8. 349.80 348.80 8.00 30032.94 480527.07 

9. 348.80 347.80 9.00 29398.44 529171.93 

10. 347.80 346.80 10.00 27023.68 540473.51 

11. 346.80 345.80 11.00 28523.47 627516.39 

12. 345.80 344.80 12.00 17561.80 421483.14 

13. 344.80 343.80 13.00 17450.90 453723.38 

14. 343.80 342.80 14.00 10792.79 302198.15 

15. 342.80 342.30 14.50 446.01 12931.51 

Total 270743.90 4604094.71 

Over All total 308355.10 4766079.68 

Note: The maps specifying the mining area and volume of each contour interval of 

1 m (where total number of contours is 15); falling within the range of Contour 

Max: 356.80m to Contour Min: 342.30m as mentioned in Table.1 are also being 

prepared and shown in Annexure 1 to 16. 
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As per the Mining plan the existing River Bed Level value is 356.8 m and permissible 

River Bed Level value is 353.8m subject to verify from mining department. The current 

deepest River Bed Level measured on one site is 342.30m through DGPS survey. 

Elevation difference is 11.497 meters beyond the permissive level. Total Mining Area is 

45 hectares as per Mining Plan and mining activity occurred in 30.84 hectares. 

Conclusion:  Based on interpretation / analysis of mining plan it is seems that the 

existing River Bed Level value is fixed but the river bed level is dependent on gradient 

variations due to slope, and aspect, geological structure, elevation pattern, nature of 

rocks, hydrological settings and Land-Use Land-Cover. Thus, it is submitted that the 

volume calculation is not fixed for the entire area of interest (AOI) due to the above-

relevant factors. The entire report is prepared as per the information (existing level of 

river bed and permissive level of riverbed) available in the mining plan provided by 

email dated 17/05/2022.  

Disclaimer Note: It is clarified that HARSAC shall not be responsible or liable in any 

manner before any court of law/authority/tribunal/forum in this regard to the 

submission of this report. It is further clarified that if any notice is issued or received to 

HARSAC in this regard, then only the concerned stake holder may be held responsible to 

respond to the same and not HARSAC because HARSAC is only technical facilitator to 

the Government Department. 
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Figure :3 Displaying the area between 356.8-to-355.8-meter contour interval 
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Figure :4 Displaying the area between 355.8-to-354.8-meter contour interval 
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Figure :5 Displaying the area between 354.8-to-353.8-meter contour interval 
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Figure :6 Displaying the area between 353.8-to-352.8-meter contour interval 
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Figure :7 Displaying the area between 352.8-to-351.8-meter contour interval 
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Figure :8 Displaying the area between 351.8-to-350.8-meter contour interval 

 

67746



Page 11 of 20 

Figure :9 Displaying the area between 350.8-to-349.8-meter contour interval 
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Figure :10 Displaying the area between 349.8-to-348.8-meter contour interval 
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Figure :11 Displaying the area between 348.8-to-347.8-meter contour interval 
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Figure :12 Displaying the area between 347.8-to-346.8-meter contour interval 
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Figure :13 Displaying the area between 346.8-to-345.8-meter contour interval 
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Figure :14 Displaying the area between 345.8-to-344.8-meter contour interval 
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Figure :15 Displaying the area between 344.8-to-343.8-meter contour interval 
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Figure :16 Displaying the area between 343.8-to-342.8-meter contour interval 
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Figure :17 Displaying the area between 342.8-to-342.3-meter contour interval 
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-- 
Figure :18 Displaying the area between 356.8-to-342.3-meter contour interval 
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UnderSection154CrPC
FIR NO 0009 DATED 25082022 UNDER SECTIONS 379 414

IPC AND SECTIONS4 21 OF MINES AND MINERALS

DEVELOPMENTampREGULATIONACT 1957AND SECTIONS

132 131a OF THE PREVENTION OF CORRUPTION ACT

1988 REGISTERED AT POLICE STATION SVB PANCHKULA

DISTRICT STATE VIGILANCE BUREAU PANCHKULA

HARYANA

FIR CONTENTS

To The Station House Officer PS State VigilanceBureau

PanchkulaSir A surprisecheckwas conductedat the miningsite

of Ms Tirupati at village DistrictPanchkula

by a team of State VigilanceBureauHaryanaPanchkulaon

1105 2022 and excavationof BoulderGravel and

sand from the miningsitewas measured in respectof volume by

a team from HARSACGurugramThe reportreveals that during

the periodfrom 05052022 to 11052022a total numberof 1886

Trucksl dumperswere found to have taken out the excavated

materialwhereasbills GST and Royaltyetc of only

518 were founded to be issued Further the

reportreceived from HARSAC Gurugramrevealed that the total

volume extracted from the above said mine is 476607968 MT

4766 LTPA whereas as per Clause 21A SpecificConditionsof

EnvironmentalClerance LEtte No J11015752017IA datedHarjot Singh
2024.01.25 12:14
TRUE SCANNED COPY OF THE
ORIGINAL
PHHC, CHANDIGARH
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21022020 issued to TirupatiRoadwaysRattewaliPanchkula

the miningof river bed materialBoulderGravel and

Sandsshall be limitedto only839 LTPA 839000 MT froman
effective mineable area of 2425 Ha with a mineable

depthof 133 meterfromthe originalgroundlevel This it is clear

that volume of materialextracted bythe owner of the firm Ms

TirupatiRoadwaysRattewalifromthe mine is 6 times more than

the permissiblelimit in a year Then a hugeloss of about Rs 35

Crore of revenue has been caused to the Governmentof Haryana

bythe owner of the said firm The conspiracyof miningofficersl

officialswith the owners of the said firmin gettingextractedhuge

volume of mineralsthan the permissiblelimitcannot be ruled out

and hencethe role of concerned miningofficers be also looked

into A reportto the above effectwas sent to the Chief

Govt of HaryanaVigilance Chandigarhand after

examinationorders vide Endst No 321220224V dated

16082022 of competentauthorityhave been received to register

FIR againstMs TirupatiRoadwaysand Officers Officials of the

Mining Geology involved in this case of illegal

miningand evasion of tax Further aforesaid orders have been

endorsed vide No 1334511SVBHdated 18082022 by the

to registera case accordinglyIt is requested

that as primafaciedisclosed above a
case under Sections 420

379 414 of IPC and Sections 421 of Mines and Minerals

Developmentand Act 1957 MMDR Act 1957and

13 2 rw 131 a of PC Act may kindlybe registeredagainst

Ms TirupatiRoadwaysthe owners of the firm and the unknown
Harjot Singh
2024.01.25 12:14
TRUE SCANNED COPY OF THE
ORIGINAL
PHHC, CHANDIGARH
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Governmentservants of Mining of Panchkula for

cheatingtheftof materiel of stolen Govt

propertyviz materialBoulderGravel and Sand and reportbe

sent to the iilaqa and other officers The case be

entrusted to an officer of an State VigilanceBureaufor further

Sd Shareef SinghDy of Police

State VigilanceBureau HaryanaPanchkula2582022At 620

PM

CERTIFIEDTO BE TRUE AND CORRECT TRANSLATION

TE

Harjot Singh
2024.01.25 12:14
TRUE SCANNED COPY OF THE
ORIGINAL
PHHC, CHANDIGARH
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Roqulroml'lnt f
..._ 

o necessary dotnlls ro
 ?. w 
unrdlng Aaltcw1111 mining site CFMS __ J,_'-J....:f:i __ _

CH Contoct Morsac <contoct,,,..., . ' � 10, soc.org>Mon, n Jar\ 'OJS ,, '<l OJ PM • 05)0
To "dmg.rnlncs•hry" I . 

" 
c nig.111111 ::;-hry<11lgov.ln>

2 8 JAN 2025 

Minos and Geology, Hry. 
Cc hsncbrns" • ti,pc.uni<,((i'grn II .. • d,r <'f I orh ,, " 

· r. 111 ' sultan_harsac" < ullan_harsnc(u,yahno.co.,n >, "directorl1arsac"
u i) 1Ul{f11JII (Ofll "Dh · , armendra Singh" ,..d!.bilghelO 18•t(7i>gma,I .com> 

Hone this cmoll linch you well.

With reference to the> m�ctin w· I I • • , t hm lll'Cess:iry dct 11 . . . ll 11' 1 ic M111111g l)cpnr1111c11t on 2:!.01.2025 11ml 1hc c111:ill d.:,trd 23.01.2025. It Is st:it€'d

• . 
" s '11 ct eciulreil regarding the Hattcw:ill mining site, .is 11w11tiom:d hr low: 

I. I he Mining l'lnn-rcvi�cd n11rJ . • I · ong11rn tprc-n:vbcd) .sco11 copy 11rc required.
2. The rdcn:ncc 11nin1 (x y , I , M/· 1"' 1 R 

• •7, \II tu:) 111 hc11ch111nrk� for the 2020 survey & 2014 survey :ire required w.r.t the rcror1s �uhmsrrn.l hy
1 s trnpul oudwuy�. 
:l, The coorclinuh: points ( , 1 , · · . 0 1 
111• 1 • 1 1 1 • 

.\•y•i vu uc) ol ull l>cnchmurks in Mining 1'11111-n:visc<l on<l original (prc•rcv1scLI) :1rc require: w.r.t t 1c
, 111 i; 11 nns s1111111ttcd l,y Mis Ti11111111,· R I · uu( wuy�.

•1. The dctnils ()f m •ti d I . • , . rJ 
c '" 0 ogy 11!.ed IN volume cnlculllli(1u hy 1hc C:ut ,'i( Fill method durrng the 2020 survey and 2022 arc

'"11111c w.r.t the rc1iot1s •ut · ·rJ 1 . • . i. mutt� 1y M/y I in1pnl1 lfondwnys ulong with the <l11t1tScls.
5. It is rncnl ioncil in l\'/s Ti •, 1 (i 

· • k fi . . 1· b I , ·· d · ti 
[)(;(lS S . ·• • lll1pn11 � rcpurl thut 11c re crcncc pomt 1s ta en nun un 11111 ,stur 0.:1 .ir�a unng 1c

1 • • urvcy m 202::?. Kindly provide lhc ;,,;-y-7. vnluc 01'1hc rcfm:ncc poinl in 1111 undbturlm.l nrc.i.

<,, Whnt is lhc hulk density of sand 1lra1 is 10 he used for lhc c.1kula1io11 of cxc:ivu1cd 11w1.:rial'!

Further, ;irtcr the thorough review or the reports suhrnlltccl hy the M/S Tlrupati Ho.idw;iys [05.12.2022 report .1ncl 2024
report), it is ohscrvcd that lhc followlng pnlnt.� arc required to hL• clarified regarding the .�11rvey methodology and volume
calcubtion: 

I. Pre-Mining survey <lone in Mnrch 202ll throui;h the tutal sl.itlun. ;i Lclca TS·U2. Wlrnt was the slntus of the lc;isecJ .in:;:i
river i:round'f Kimlly provide the x-y-1. vuluc of the survey locutions.

II. Whether the survey ls done .ilong one side of the river or hoth't How Is the cross-section survey complclctl ;it e,1ch
lntcrv.il with lhc help or liTS and DGPS during the survey In 21120 uml 202-l, n:!>pl·ctivdy'!

Ill. Post-min Int.: survey done In Scptcmher 2022 thrnu!!h multl-wpter/1/AV, then what was the status of the l1•,1sed area 
river Jll'Ound? Kindly pmvidc thi: x-y-z \'11l11c oflhc surv.:y lorntio11. 

iv. It Is not m entioned from where the rrfcrencc point or (RL & ML) has hccn tal<cn. Kindly provide the x-y-z v.il\,c or the
n:lcrcncc jlninl.

v. Kindly provide lhc DGPS survey data in Rine� formal imd ETS survey cl:11 . .1 in csv formal.

vi. Wh.1t was the method or calculating the volume nf extracted material 111 the pre-mining survey is 1101 clear? l(incJly
provicll.' details of the methodology used.

vii. How were the tuns converted tu cubic meters? ls not ment ioned. Ki111lly pruvide lhe informaliun fur this.

viii. The cross scctinn intcrvul 111 25 m is used for volume cukulalion through 1hc OGl'S Survey in �02-1. hut the cross section

intervul ut SO m wus used for volume c11lcul111ion through ETS Survey in 2020 report sub111i11ed by Ml� Tirupati ltoa(lways. Kindly

provide the spccilic rcn.�on 1111cl reference for usage of 25 m and 50 m cross section� during :!02-l om.I 2020. rcspcctivcly. 

Ix. What arc the quality parameters followed <luring the ny o( the cJrouc (in post-monsoon 2022) and processing r,f r.iw

data by the M/s Tlrui>ali Roadw;iys? Kindly J>rovidc Information on the followlng p:ir;11nrtcrs: 

a. Whnt Is the night oltitudc7

b. What Is the side and forward overJ.:ip of the N:iclir c,1111er:i?

<"- Which night pattern (s used for drone lm.iglng·!

ti. What Is tile gr!d cell size or orthu•lm.igcs, DTM, and DSM'!

c. What Is th� horizontal accur.icy of ortho·lmagrs?

- , · ,(;What Is the vertical accur.icy or DTM and OSM?

. .,tr\'V.�lcn r�rc·rcncc Is used fur orthomctric height rnlculatlon'!

ANNEXURE R-11

92
771



93772



DIRECTORATE OF MINES AND GEOLOGY, HARYANA,
PLOT NO.9, DHL SQUARE,zND FLOOR,

I.T. PARK SECTOR-22, PANCHKULA

To

M/s Tirupati Roadways,
Village Rattewali, Tehsil Barwala,
District Panchkula.

Memo No. DMG/HylCont./Rattewali B lock/Panchkula B- I 0 I 20 | 7 I 3+Ll
Dated Panchkula the Jo*ol-LvLg

Subject- Requirement of necessary details regarding Rattewali mining site by
HARSAC for preparing inspection report based on modified mining plan.

On the subject noted above and in reference to discussion held with WCM&G

on22.01.2025.

It is stated that W/CM&G has directed HARSAC to prepare the inspection

reporl on the basis of Modified Mining Plan. Therefore, for preparing the report, HARSAC

require some information which relates to you and can be provided by you as the survey was

conducted at your own level to prepare the Mining Plans. The information required are

reproduced as below-

2. The reference point (x-y-z value) of benchmarks for the2020 survey &
2024 survey are required w.r.t the repofis submitted by M/s Tirupati
Roadways.
The coordinate points (x-y-z value) of all benchmarks in Mining Plan-
revised and original (pre-revised) are required w.r.t the mining plans
submitted by M/s Tirupati Roadways.

4. The details of methodology used for volume calculation by the Cut &
Fill method during the 2020 suruey and 2022 are required w.r.t the
reports submitted by M/s Tirupati Roadways along with the datasets.

5. It is mentioned in M/s Tirupati's repoft that the reference point is taken
from an undisturbed area during the DGPS Survey in 2022. Kindly
provide the x-y-z value of the reference point in an undisturbed area.

Therefore, you are directed to provide the above mentioned data to HARSAC

under endorsement to this office as soon as possible so that HARSAC can start preparing the

repoft.

,r^fu#
for Director General, Mines and Geology,

Harvana'r

L E
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DIRECTORATE OF MINES AND GEOLOGY, HARYANA,
PLOT NO.9, DHL SQUARE,zND FLOOR,

I.T. PARK, SECTOR-z2, PANCHKUTA

Endst.No.DMG/Hy/Cont./RattewaliBlock/PanchkulaB-1Ol20l7l Dated:

A copy is forwarded to the Director, Haryana Space Applications Centre (HARSAC),
Mini Secretariat, Old Railway Rd, Shaheed Sukhdev Block, Shanti Naga Shivaji Nagar,

Sector I l, District Gurugram -122001, Haryana for information.

_d-
StatdG'eologist.

for Director General, Mines and Geology,
Haryana
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To,
State Geologist
Director General, Mines and Geology
Haryana

SUBJECT- With reference to your Letter Memo No. DMG/Hy/Cont./
Rattewali Block/Panchkula B-10/2017/374 dated 30.1.2025 seeking the
certain data to HARSAC under endorsement to your Office;

AND
With respect to certain critical issues that would go to the root of the

matter for consideration of the same in a purposeful, meaningful and
holistic manner.

Hon’ble Sir, 
With respect to the subject letter, our comments

andcompliances maybe noted as under:- 
1. We can provide the reference points used in all surveys conducted since the

commencement of mining operations. These surveys were carried out using
DGPS as part of the drone survey, as recommended by MoEF during
the Environmental Clearance (EC)grant process.
2. Since the Modified Mining Plan (Order No. DMG/HY/MP/Rattewali Block/

PKL/B-10/3989-92dated 07-08-2018) has superseded the original Mining
Plan (Order No. DMG/HY/MP/Rattewali Block/PKL/B-10/2017/405-408
dated 24/01/2018), we request the department to consider the Surface Plan
of the Modified Mining Plan as the authentic reference for calculation
purposes, rather than the outdated Mining Plan.
3. We request the department to provide a copy of the 2022 raw DGPS survey

data to enable us to cross-check the quantity of excavated material at our
end.
4. As the Modified Mining Plan was approved by the department with the

assistance of a competent officer, its drawings should be given due
importance in all assessments.
5.We would like to review the Mining Plans of other lessees operating along

the same river or its tributaries, as approved by the department. This will

ANNEXURE  R-13

96
775

Mobile User



help us understand the Benchmark (B.M.) and riverbed elevations for a
more accurate assessment.
6. The department has not provided clear and proactive directions regarding

Standard Operating Procedures (SOPs) for surveys or
quantity calculations for Sand Mining. In the absence of standardized
guidelines, calculation methodologies remain uncertain and lack
uniformity.

POINT-WISE REPLY

i. Point No. 2:- “The reference point (x-y-z value) of benchmarks for the 2020
survey & 2024 survey are required w.r.t the reports submi ed by M/
s TirupaRoadways.”

ii. Reply:- The values of benchmarks considered:-
Year of Survey Location of Benchmark Remarks 

In Year 2020 Survey X=691144.808,
Y=3393292.304,
Z=372.6979 

Marked on plan as Pillar
No. 1 

In Year 2024 Survey X=690482.416,
Y=3392066.875,
Z=359.028 

Marked on plan as
Temple 
 

 
iii. Point No. 3:- “The coordinate points (x-y-z value) of all benchmarks in

Mining Plan- revised and original (pre- revised) are required w.r.t the
mining plans submitted by M/s Tirupati Roadways.”

iv. Reply:-
Year of Survey Location of Benchmark Remarks 

In Year 2017 Approved
plan 

X=691157.7752
Y=3392769.7173 Z=360.00 

Marked on plan as Pillar
No. 5 

In Year 2018 Approved
plan 
 

X= 690573.95 
Y= 3391780.03 
Z= 366.83 

Marked on plan as Pillar
No. 12

v. Point No. 4 :-“The details of methodology used for volume calculation on
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by the Cut & Fill method during the 2020 survey and 2022 are required w.r.t
the reports submitted by M/s Tirupati Roadways along with the datasets.”

vi. Reply:-

a. The methodology used for volume calculation is cut and fill method
where the field survey (physical & aerial) and the data generation
thereof for the pre-mining 2020 and post monsoon season of 2022 was
undertaken by the technical agency and the data were compiled
and analyzed with the help of standard engineering and mining
software (AutoCAD, Civil3D, Global Mapper, etc);

b. In the approved modified Mining Plan (Refer page no. 23 of Modified
Mining Plan) the reserve calculation was done by cross-sectional area
method by preparing around 61 cross sections at 25m interval. To
compute the volume, the cross-sectional area was multiplied by 25m.
The cumulative of all the section's volume represented the overall
reserve present in the lease area;

c. The similar methodology has been prescribe by MOEF in In Point No.
8 of Para 5.2.1 of the Enforcement & Monitoring guidelines for sand
mining-January,2020 as under:-

“The volume will be estimated by multiplying the distance between two
cross-sections with the average of net area of the two consecutive
cross-sections”. 

vii. Point No 5:-“It is mentioned in M/s Tirupati's report that the reference
point is taken from an undisturbed area during the DGPS Survey in 2022.
Kindly provide the x-y-z value of the reference point in an undisturbed
area.”

viii. Reply:- The values of benchmarks considered in 2022 Survey area
(x=691144.808, Y=3393292.304, & z=372.6979) "Marked in plan as
Pillar No. 1" 

HUMBLE REQUEST
In the wake of the aforegoing, please take the details as mentioned above
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on record as this would ensure necessary compliance with your Letter.
We request the department to provide a copy of the 2022 raw DGPS survey

data to enable us to cross-check the quantity of excavated material at our end.

Thanking you,
Regards
Gurpreet Singh Sabharwal
Tirupati Roadways

On 30 Jan 2025, at 3:19 PM, K. Makrand Pandurang <dmg.mines-
hry@gov.in> wrote:

---- On Thu, 30 Jan 2025 14:49:32 +0530 K. Makrand Pandurang <dmg.mines-
hry@gov.in> wrote ---

pls see the attachment w.r.t the previous mail 

============ Forwarded message ============
From: K. Makrand Pandurang <dmg.mines-hry@gov.in>
To: "gurpreetsabarwal"<gurpreetsabarwal@icloud.com>
Cc: "stategeologist2019"<stategeologist2019@gmail.com>
Date: Thu, 30 Jan 2025 14:32:53 +0530
Subject: Requirement of necessary details regarding Rattewalli mining site by HARSAC
for preparing inspection report based on modified mining plan.
============ Forwarded message ============

Please find the attachment 
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Advance Service in Narender Kumar OA NO. 752 of 2023 Objections
1 message

Saurabh Rajpal <counsel.sc.rajasthan@gmail.com> Mon, Mar 3, 2025 at 6:22 PM
To: emailtogkb@gmail.com, attin@intellactivelawoffice.com, rk.kanchan@yahoo.co.in

Sir/Madam,

Please find the copy of the Objections attached below, filed in the above subject matter on behalf of the Respondent No. 10 as
advance proof of service.

Thanking you.

 Final Reply Narender Kumar.pdf

Yours sincerely,

Saurabh Rajpal
Advocate-on-Record
Supreme Court of India
Mb:9971792885
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